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SHRI JAGESH DESAI (Maharashtra): 

Madam, I associate myself with this  Special 
Mention. 

THE DEPUTY CHAIRMAN: The House 
is adjourned for lunch for one hour. 

The House then adjourned for 
lunch at fiftyone minutes past one 
of the clock. 

The House reassembled after lunch at 
fifty-six minutes past two of the clock, The 
Vice-Chairman (Dr. G. Vijay Mohan Reddy) 
in the Chair. 

DISCUSSION  ON  THE  WORKING 
OFTHE MINISTRY OF HOME AFFAIRS 

SHRI VISHVJIT P. SINGH (Maha-
rashtra): Sir, ruling party is so irresponsible 
that they cannot make sure that there is 
quorum in the House. 

SHRI V. GOPALSAMY (Tamil Nadu): 
Sir, I want to make a submission. My friend 
is preventing the Members from entering the 
'House. 

SHRIMATI MARGARET ALVA 
(Karnataka): I have to tell Mr. Gopalsamy 
that he should go and request Members to 
enter the House. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY); Let us not 
waste the time 0f the House. Now we take up 
Discussion on the Working of the Ministry of 
Home Affairs. Shri Bhandare. 

SHRI    MURLIDHAR; CHANDRAKANT 
BHANDARE    (Maharashtra): Sir, I raise a 
discussion—I think the most important 
discussion—on the Report of the Ministry of 
Home Affairs. At the outselt, I must thank my 
colleagues for being present in such good 
numbers  as  to  constitute a  quorum. It is   
often said that when the country is burning, the 
Ministers, the Treasury Benches and the parties 
who are supporting the  Government  don't     
show that much respect of beins present on the 
occasion of such an important discussion. So, 
my special thanks to my colleagues. Of course, 
in the process we have lost about 5 or 10 
minutes. But at last we have started with it. If 
we had  only to     depend  on the Treasury 
Benches, probably we would Wave had to wait 
till 5 o'clock. They would still  be in the midst 
of their siesta. 
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Mr. Vice-Chairman, Sir, when I have done 
with my speech. I will be asking the Home 
Minister and more than the Home Minister, the 
hon. Prime Minister to wake up. The Ministry 
is appropriately called the Ministry of Home 
Affairs. Home denotes peace, happiness, joy, 
love and prosperity. And what do we see here? 
After the new Government has taken over 
reins of power and my esteemed friend, 
Mufiji, has become the Home Minister, it is a 
very depressing scenario. Kidnappings, 
killings, bomb blasts and fires galore, not onlv 
symbolically that the country is on fire but 
physically also. Arsons, lootings, murders and 
mayhem, communal riots, atro-fcities against 
women and atrocities against Harijans. You 
name one evil which has not been aggravated t0 
an extent hitherto unknown in our history. 
Instead of love, we 3. OO P. M. now find 
hatred. Instead of prosperity, we find grinding 
poverty with soaring prices. Instead 0f 
harmony and unity, we find a cry f°r 
secessionism and terrorism. Instead of peace, 
we have violence ail around. And when one 
looks around, one has to asks to oneself as to -
what is it all due to. Ultimately the safety of 
the 'home lies in the head of that home at that 
time. It is the kartha of the family who is 
responsible for this safety, for this protection, 
for this peace, for his happiness, for this 
prosperity and for this love. And I am going to 
ask him—I am sure that Muftiji by now has 
become an expert Minister because, I think, the 
best answer is t0 give n0 answer. He has been 
evading many replies. I have borne him with 
great patience. On Rubiaya episode, I asked 
him several questions. He did not reply to even 
one. I did not say anything at that time bacause 
it was a question of his daughter who is also 
my daughter. But this time we will not let him 
go till he has answered the questions. So, 
please make good note of whatever questions I 
am going to ask you. 

Now, the  first  thing  which  comes to my 
mind is that the Home Ministry 

is showing sighs of a total drift in the policy 
to control this law and order situation in the 
country. Let me start... 

SHRI JAGESH DESAI (Maharashtra): Is 
there a policy? 

SHRI MURLIDHAR; CHANDRAKANT 
BHANDARE: I am coming to that. In fact, it 
is not merely a drift, but I do not also see any 
policy at all. And my friend, Mr. Jagesh 
Desai is quite right when he asked whether 
there is a policy. Will you please note down 
my question and answer it? What is your 
policy? Is it the policy which Mr. George 
Fernandes wants or is it the policy which you 
want? I will elaborate on it a little later. Let 
me go to some other things as an introductory 
measure. 

I was pained when Surendra Singh ji 
Ahluwalia made a reference to the Fatehpur 
incident. I was pained because Fatehpur is 
the constituency of the Prime Minister. And 
in his constituency a poor Harijan. Dhanraj 
was burnt alive because he did not allow his 
wife to yield to the illegal demands of some 
of the Thakurs in the locality. (Interruption) 
When I mean Thakurs, I do not mean any 
disrespect to any community at all- But I am 
opposed to that feudal system which still 
continues to believe that Harijans are slaves. 
And it is the oath of allegiance which I have 
taken to my Constitution that I express my-
self. I have the highest respect for Thakurs 
for their valour, for their great qualities of 
head and heart. But when I talk of the feudal 
system, what is regrettable is that another 
Harijan young lady, may be her name was 
mayawati or something like that, 8-month 
pregnant lady... 

SHRI S. S. AHLUWALIA (Bihar): Her 
name is Ram Kali Maurya. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Ram Kali Maurya, a 8-month 
pregnant lady was raped again by these 
feudal elements. Everybody is bom into some 
caste. But they      were      also horn 
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into some caste. And they were 
unfortunately born with this feudal 
spirit, and she also aborted in the 
process. I cannot hold anybody 
responsible if these things happen, 
if these murders happen, if these 
rapes happen. It is the duty of 
the Government to prevent it. 
But I also see to what extent I can 
leave it. But I. cannot forget the fact 
that Raj Singh and Gulab Singh who 
were involved in the murder of this 
poor Dhanraj have been "the active 
workers of the Prime Minister. Please 
let me know, Mr. Home Minister, 
whether or not the Prime Minister had 
his election office in their house at 
the last General Election. It is a very 
serious matter. I have had the occa 
sion of dealing with the elections and 
even at the cost of losing the elections, 
we have seen to it that no such 
element ever came anywhere near to 
us. I am only speaking of those can 
didates like Krishna Menon and H. R. 
Gokhale, for whom I have been the 
campaign manager. If any bad charac 
ter came, he was never allowed and 
my colleague, Jagesh Desai is here, 
and he knows that such a person was 
thrown out whether we lost the elec 
tions or not. This is only one instance. 
And why does it happen? It happens 
because a few months earlier the 
Prime Minister is elected from Alla 
habad, and when he won, people said 
his election had changed the his 
tory of the country, and suddenly 
on the eve of the general elec 
tions he chooses to change his 
constituency. He goes to a consti 
tuency which is dominated by that 
community in which he is born. And 
this is a clear signal to those 
feudal elements, that well here he 
is. someone what has changed his 
constituency from Allahabad to Fateh. 
pur pure]-- on caste considerations. I 
am very happy that my friend. Mr. 
Satya Malik is hero to listen to me 
today because I will be repeating much 
of what he was saying in this House 
and the signal is there. No matter 
that the things are not going to 
change  because; even     the     Prime 

Minister     had to  change his  constituency and 
go to Fatehpur and take their support. Now 
we are.. • • (Interruptions). 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): 
That has been his Assembly   constituency. 
(Interruptions). 

SHRIMATI KAMLA SINHA (Bihar): 
Mrs. Gandhi had also changed her  
constituency. (Interruptions). 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Not as the consideration of 
caste you do not know Mrs. Gandhi. I am 
glad that the hon. lady Member has only 
proved my point. And this is one aspect. 

 
I still remember the day when we had a; 

seminar in the Parliament Annexe. The 
seminar was on "Criminals and Politics". The 
theme of the seminar was how to keep 
criminals out of politics. 

 
Well, it was organised by rny friend, Mr. 

Krishna Kant, who is now the Governor, and 
rightly so, and by my friend. Mr. Chimanbhai 
Mehta, who is now a Minister and rightly so. 
The seminar was presided over by Pandit 
Kamlapatiji and I went there. That day the 
platform was shared by Atal Bihari 
Vajpayeeji, Vishwanath Pratap Singhji 
myself and Justice H. R. Khanna, a former 
judge of the Supreme Court. And my views 
being what they are on religion and politics, 
on criminals and politics. I was the first 
one—of course, it was never noticed by the 
Press to move here a Resolution on 
eliminating criminals from politics. I went 
there, despite the fact that, at that time, the 
atmosphere was surcharged and if you were 
seen in one group, you were suspect. 3ut I felt 
ihat the issue was so important, so 
fundamental to the core of our political 
institutions, to the heart of out democracy, 
that no matter who organised that seminar, it 
was my duty to attend it and address it. I 
addressed it and exorpssed my views. Shri 
Atal Bihari Vajpayee, of course, spoke in his 
inimitable oratoric style. He, in fact, endorsed 
the spirit of what I said. Mr. Vishwanath  
Pratap  Singhji—as 
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he then was-also echoed every word of it. I still 
remember how against those who indulged in 
shooting in the 1984 elections, we wanted to 
put up a candidate who did not even wied a 
lathi. When I recounted it, he improved upon it 
and he said 'Yes, this is our way of thinking'. 

Now, I And that the ruling party has put the 
maximum number of criminals as it's 
candidates. It got the okay from the High 
Command, from the President of the Party. I 
am merely telling you, where the signal is go-
ing. He could not prevent, he could not stopj 
giving of ticket even to a single criminal. Every 
criminal who had any say in the matter got his 
ticket, fought the elections; he won, he lost; I 
do not know. But all those people who showed 
verv great interest suddenly lost all interest in 
the matter. Shri Krishna Kant is now a Gov-
ernor Shri Chimanbhai Mehta is a Minister. I 
have been telling them "this is what you have 
done; now, there are going to be two elections: 
you have to keep track and come out with a 
White Paper on it, if necessary. But both of 
them are not responding to me any more. This 
is what has happened- 

SHRI SATYA PRAKASH MALAVIYA 
(Uttar Pradesh): What about Kamlapati 
Tripathiji? 

SHRl MURLIDHAR CHANDRAKANT 
BHANDARE; When you try to be more 
moralistic... 

, SHRI SATYA PRAKASH MALAVIYA: 
Mr. Bhandare, I attended that seminar and I 
listened to your speech. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: J. am only asking you I told 
you. I have also worked in the elections and I 
can say that e"ven at the cost' of losing, I did 
not Slow these elements here. What is your 
answer to this? Why were criminals permitted? 
You have no answer. Of course, you share my 
views. You are my friend. I have respect for 
your views 
134  RS—7 

The moral of the story is, that hypocrisy, 
like sychophancy, does not have a place in 
value-based politics. Let us be true to what 
we say. As long as we are not going to be 
true to what we say and if we are going to 
create this mirage of value-based politics, I 
think, we are taking this country deeper and 
deeper into the morass of the various 
contradictions which we face this great 
country. Ours is a great country. It is a 
rainbow. It is a combination of so many 
religions. It is a combination of so many 
cultures. It is a mixutre of so manv 
languages and races, the like of which does 
not exist anywhere on this planet. If we 
have to build this country, please get out of 
this muddy politics. Today, if we find 
ourselves where we are, it is because of this 
muddy politics. I will again refer to this 
when I touch on Kashmir. When I touch on 
Punjab and when I touch on Assam. 

Well, the last instance, of course, 
was the Cabinet expansion. We had 
Ministers here, each one holding ten 
portfolios. The resuit was that nobody 
had any time to reply t0 what you 
said. A serious question I raised in this 
House on girl child. Special mention 
was made in this House and I get a 
reply from the Joint Secretary of the 
Ministry of Human Resource develop 
ment. I have taken up the matter with 
the Prime Minister, but this is what 
is happening. 
 
. 

SHRI JAGESH DESAI: This is very 
serious. The Minister should reply and not 
the Joint Secretary. 

SHRI  MURLIDHAR CHANDRA-
KANT BHANDARE; We will have an 
other occasion to raise this issue. Shri 
Muftiji will agree with me that the Minister 
is accountable to this House, not a 
bureaucrat sitting in that official box. 

  
There is another issue. For three months 

Mr. P. Upendra does not reply and after that 
he says that the matter is under 
consideration. I raised it here With him and 
he says, Murli, I have sent you a letter. For 
about two weeks 
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I looked for that letter, but when I did not get 
it, I reminded him and told him . that I have 
not received any letter. On this reminder, after 
fifteen days 1 get a reply saying that the matter 
is being examined. It is a verbatim re-
production of that letter. So, this is what has 
happened. When everybody was complaining 
that nothing \s moving, the Minister were not 
present in the House, the House had to be ad-
journed and walk-outs on this issue were there, 
J did not like that.. Ve are all- concerned with 
the dignity, with the privilege and prestige of 
this august House. And ultimately, there was 
this expansion. Some from here and some 
from there have been collected. There was no 
Cabinet Minister inducted. There were only 
Ministers of State and Deputy Ministers. And 
this is what I read: The general choice of 
faceless junior Ministers who no doubt wilt 
ease inner party tensions is singularly 
lajslustre. The most commonly heard 
complaint so far seems to be that most 
Ministers in Janata Dal have not been able Lo 
turn in competent performances in Parliament 
or even maintaining a semblance of efficiency 
in their more mundane but vital official 
business. By seeking to avoid the issue of 
senior Cabinet colleagues V. P. Singh has 
obviously opted for the soft option, by keeping 
the guessing game alive. 

SHRI KAMAL MORARKA (Rajasthan); 
Tell us from which paper you are quoting. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: I am reading from 'Sunday 
Mail. (Interceptions) I fully appreciate that 
you read only the newspaper which carries 
your name. I do not blame you for that but for 
a Member like me whose name, if at all 
comes, comes rarely in newspapers, 1 read all 
the newspapers. And this is how it ends. It is 
remarked that V. P. Singh Government was 
really a half-hearted Government. V. P. 
Singh's Cabinet was only half done since 
portfolios were unallocated, the 

Ministers chosen were only half loyal to V. P. 
Singh and to ground it. all V. P. Singh had 
chosen to open half Race Course road. But as 
they say, half done is not done at all. This is 
the position of this Government. All the half 
done is not done at all- 

I then come to a move serious question of 
Kashmir. I have here the Bulletin of Lok 
Sabha dated 24th April which mentions the 
statement by Shri Fernandesji. It says on more 
than one occasion some hon. Members of the 
House have made the point that 1 have 
addressee an eight-page letter to the Prime 
Minister chargjng inter alia that the Union 
Home Ministei is jn league with terrorists in 
Kashmir. I have written no such letter, eight 
page or any page. It is also preposterous to 
even think that the Union Horn; Minister can 
have anything to do with the subversives in 
Jammu and Kashmir This is on the 25th. He 
was to go to Kashmir on he very happy 
occasion of Eid. Those of us who have been 
taking interest in Jammu and Kashmir have 
been repeatedly telling the Government that 
during the Eid BW-iod, there is a lull and the 
things start flaring up after the Eid period. I 
am making this point because I have read 
today that the Government has decided to stop 
anybody from migrating from the Valley to 
Jammu or any other region. 

SHRI MUFTI MOHAMMAD SAYEED; 
Not anybody. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: I have read it in the papers. 

SHRI MUFTl MOHAMMAD SAYEED; 
Not everybody. Anyway. I will answer that. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE; If the Home Minister does not 
know who is a migrant, then I cannot help him. 
Let me make it clear, the point which I am 
makjng is—please answer this Question; I 
have asked, you one question, I am asking you 
another question-why    was Mr. George 
Fernandes     visit 
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to Kashmir on the Eid day cancelled? I want a 
clear and categorical answer. Did you 
intervene? Did the Prime Minister instruct him 
not to go? And if so, for what reason? Because 
very very important consequences, as I am 
going to detail a little later, follow- from what 
your answer will be. It is openly b?ing said that 
the hon. Home Minister and the Governor are 
on one side and Mr. George Fernandes is on 
the other side. And when we raised this 
question when the Prime Minister was here as 
to what is the Junction of the Minister for 
Kashmir Affairs, some members thought we 
were being technical. They did not realise what 
a matter of substance and real substance we 
were raising at that time, because we felt that 
this sort of division is going to further 
deteiorate the problem, instead of finding a 
solution. And you are now coming to a 
situation where the Cabinet is being pulled in 
two opposit directions and, of course, you have 
a Prime Minister presiding over the Cabinet 
whose greatest quality of cause is not to decide. 

Therefore, 1 come to Kashmir. Many things 
have happened. Things happened on the day 
when we closed. The incident started with an 
explosion, as if a lit match stick was applied on 
that day to the explosive, when Rubaiya was 
kidnapped in December. And in my speech on 
that day, I still remember, I had said that there 
is now one more dimension added to 
terrorism—the dimension of kidnapping. And 
to my utter horror and shame, Prof. Mushir-ul-
haq, a renowned scholar of Islam religio, his P. 
A. and Mr. Khera, General Manager of HMT, 
were kidnapped and I am asking you, as I am 
going to ask you a series of questions, Mr. 
Home Minister. I could not sleep the day I 
learnt that they were shot, I could not sleep 
when their «xecution was announced by 
Amanul-lah from New Yoik. I could not just 
take it as to how such a great country could 
succumb to such thing's. I do not know what 
action you have taken. But I had warned you at 
that time, if you could  release  five  terrorists in      
ex- 

change of Rubaiya, you will have to do 
likewise in future. Why didn't you release 
one terrorist and save the lives of all these 
people? At that time you had the alibi of Dr. 
Farooq Abdullah. He is no more there. 
Jagmohanji is there; the Governor is there. 
And I want all these members to ask you 
whether all these lives could not have been 
saved by surrendering that single terrorist 
they were asking for. Why this duplicity? I 
can't understand it. I went to Bombay, I 
went to Bangalore, I went to Hubli an j I 
went to Dharwar, but I could not tell them. 
Let me tell you, Mr. Home Minister if on 
that day 
1 were in your position, I would have 
owned the moral responsibiljty and 
resigned. I say it with the utmost pain in my 
heart, but there is no compromise on these 
issues and I don't have to say this because 
you have seen the anger with which your 
colleagues were received—Arifji, George 
Fernandesji and Ajitji, who went there. Can 
you imagine it? Well, nothting touches this 
Government. What is there? Ultimately, so 
long as they are in position, what1 does it 
matter? Why did you not take the able 
assistance of Justice Moti Lal Bhat, which 
you had at the time of Dr. Rubaiya-... 
(Interruptions) .. -Why didn't you take the 
assistance of Mr. Gujral? What prevented 
ycu from trying to see that the lives of these 
people were saved9 1 tell you, this chapter is 
a chapter of total disgrace and a blot of 
shame from which. 
2 assure you, your Government will never 
recover. 

Then, j come to your policy. What is your 
policy? Is it what Mr. Fernandes is saying or is 
it what you are saying? Is there any policy at 
all? I must tell you that from whatever I have 
read in the papers, I can only say that both of 
you are in the wrong. Neither Mr. George 
Fernandes ! is in the right nor you are in the 
right, because ultimately you have to sea that 
Kashmir remains a Part of this country, you 
have to see that the people of the Valley get 
integrated with the rest of the country. 
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SHRI MAKHAN LAL FOTEDAR (Uttar 
Pradesh). By migration? 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE; Not that. And the minority 
within the minority gets integrated  through   
a   process   of- • 

SHRI MUFTl MOHAMMAD SAYEED) -. 
You are getting proper briefing there. •. 
(Interruptions)... 

SHRI    MURLIDHAR      CHANDRAKANT 
BHANDARE; May I    tell you one thing?.. 
(Interruptions).. Muftiji, when I am talking, it 
is what will be even on the lips of the people in 
your own party. It is  something which    1 am 
talking as a citizen; I am not talking as   a      
Congressman.. (Interruptions)... But what he   
says is    quite right. When I speak of minority, 
it is because I personally    believe that it has 
large repercussions at the moments and I will 
deal with it later on. But unless we are able to 
do something- for the minorities, this    
country's     great heritage  and past will be in  
danger. We have to do     something. What is 
happening today is that we are trying for a 
process of assimilation. 1  don't think it is 
correct     to assimilate the minorities. It is 
more proper to integrate them so that they 
preserve their sense of identity, so that they 
enhance their pride through their identity. It is 
a very difficult process and it is    a process 
which  one  can  really understand only if    one    
understands    the dignity of a human being. 
But I am really sorry to say that no serious ap-
plication of mind has gone into this. Those of 
the advisors who are telling you that there is 
only scope for administrative measures at this 
time and that the political    process will come 
some other time are entirely    wrong. The 
administrative measures  and the political 
process must go hand in band. If you  think 
that you are going    to humiliate anyone of 
them and     then convert them to your cause by 
a political process, you are entirely wrong. -
Please learn from what the    previous 
Government did in the whole of the North-
East, please learn how the insurgency was 
brought back on the rails 

of democracy through proper election. It is a 
difficult process. 1 mean one accord does not 
solve a problem. In. fact, the accord is a 
beginning of many more difficulties. But 
anyway it is still the beginning, and I would, 
therefore, like you to be,.. 

SHRI MUFTI MOHAMMAD SAYEED: 
Can you explain this point? When you say 
that the administrative and the political 
processes should go together, can you explain 
this? 

SHRI    MURLIDHAR      CHANDRAKANT  
BHANDARE: I  will. In  fact, if you had only 
read my speech on the last occasion when we 
had a discussion  on  Kashmir, you      would   
have got it. First  of  all, let  me  make it clear 
by saying     that  it must  be  a measured  mix   
of  both   the   political process and the 
administrative action And   in   applying  these, 
please   don't be guilty  of  any excesses. You     
are bound to  protect  innocent  people. 1 won't 
stand a situation where an innocent citizen gets 
a bullet in his back. Mr. Khera got if. He was 
released. He started walking on the  street, and      
he was shot from behind. Well, you must catch 
those people, there is no doubt at all cost. But 
there should be, what I suggest, a degree of 
proportionality. A great duty, a grot burden is 
cast on the State machiaery to see that it does 
not indulge in excesses, that    it does not 
exceed the  limit of  proportionality and that the 
action it takes is exactly proportionate to  "tie 
needs of the situation. Therefore, as long as you 
don't have the mix, as long as you don't   throw   
tbe  people   out, do   you mean to say that 
people will come cut unless you assure them 
their dignity,, you assure them their safety? I 
don't think that it is possible. 

Anyway, you have chosen that path of 
cutting the channel of democracy in the valley. 
There is nobody left. Even every National 
Confer-' ence man that I know of and even a 
Congressman in a nohalla must now be a 
fundamentalist, a; terrorist and a secessionist 
because   he   cannot   claim that   he is a 
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Congress MLA or he is a National 
Conference MLA. You have by your action 
forced even the nationalist elements to be 
annihilated. 

I do not want to suggest ways and means. 
It is for you. 1 do nvt have all the material 
you have. But I do hope that there are people 
who can take inspiration from our past 
leaders like Sardar Patel and show that astute 
statesmanship and understanding to control 
the situation. 

It is at this stage that 1 want also to deal 
with some of the repoves wnich are coming 
from bodies like the PLCL, the  civil   liberties 
organisation   and    other bodies        I        am        
a     champion    of human   rights. I      am       
a champion of       human      dignity. I      do      
not like innocent people being shot dead. 
Ultimately the right to life is the most sacred 
right. The    right to liberty is equally sacred  
and sacrosanct. Both these rights are in 
jeopardy. But    the difficulty     with        these        
groups      is that    they    put    the    blinkers 
on. I am yet to see a report of these civil liberty 
champions on how to meet a situation of 
terrorism, how to save the    lives   of innocent 
people. There is  no question  at all that in a 
situation like this it becomes unavoidable to  
adopt harsh action. But as 1 said, that must be  
satisfied on  the touchstone of proportionality. 
The moment   it    becomes    excessive, the   
State indulges     in     State     terrorism. There-
fore, these     reports   which     are with the      
blinkers      on, which      do       not contain 
suggestions as to how the problem of terrorism  
should be solved, how    to save the lives of the 
innocent people, just go  on looking here   and  
there  and  deal neither  with  the   symptom  
nor with  the disease. I   think  this   projection   
of  our country as if there are no human rights 
in this  country  must  stop. Nobody    is doing 
a greater   harm     to our  country, whether it is 
in the form of social rights or economic rights, 
than the people who have exploited us—UK 
which has held us in  bondage   for   150  
years. These   people go there and tell us that 
there are no human rights     in     lndia. They 
do not realise what  are  the  pangs  and 
compulsions of under-development, of food, of 
hunger, of lack of shelter. They    don't 

understand this. Certainly when our people 
are starving, they say, yes, people are 
starving. But it is because we have been 
systematically exploited by the West, who are 
now the champions of human rights. This 
position which has come about today, whether 
it is in India or in Africa or in any third world 
country, is because of the exploitation by the 
rich. You must read a book by Peacock lee, 
which says an average American eats fifty 
times what an average Indian eats. Therefore, 
I think a time has come for us to tell these 
bodies: well, we know where civil liberties 
stand; we also want civil liberties to be 
protected, we also want liberties to be 
promoted and guaranteed, but it is not the way 
you go on exposing the situation for the 
benefit of those who are bent upon somehow 
or other deriding our great country. 

Then there is talk of a war. When we 
mentioned to you about it in the meeting of the 
Consultative Committee on Defence, you did 
not say anything. I raised the question fairly 
and squarely that if you want the message to 
go home, you must raise the allocation on 
Defence. This was agreed to. And yet we find 
that the allocation remains the same, if you 
really take into account inflation. What is 
worse is that the Prime Minister is going all 
over in the country—I say this because all 
these interviews are given aboard some or the 
other plane I should have said telling in the 
midair—saying that it is the previous 
Government which has not looked after the 
Army this and that. He did not take into 
account the environment which was present 
there. I talked about the environment where" 
the cold war was coming to an end, an 
environment where spring time for human 
rights was flowering. I also had an occasion to 
say that this is the time that there should be 
some token cut in the Defence expenditure. I 
Stand by what I said but don't take small 
political advantage out of this for the simple 
reason that if you are today ready for war, you 
must thank the previous Government for 
giving you the armed forces who are ready to 
face any challenge coming from any quarter. 
You 



 

[Shri Murlidhar Chandrakant Bhandare] 
forget  that. This  is  not  going  to  take you  
any further. 

Yesterday we saw a cartoon by Lax-man. 
He has Shown Sahabzada Yakub Khan 
shaking hands with our Foreign Minister. He 
always overshadows our Foreign Minister. He 
gets away with whatever he likes. He somehow 
comes out a betterman in the bout. He says: 
Yes, we have agreed that there should be no 
war and there Should be no peace. Your 
perception is so shallow. What have you done? 
We have been shouting about this right from 
the first day. Even when we said about the 
threat from Pakistan, and the active 
arrangement by training, providing arms and 
funds. Mr. Morarka was saying "Well, we 
must meet terrorism in our country. ' I do not 
know what is the estimate but please make a 
note of this and please let the House know, 
Mr. Home Minister, whether anything less 
than 5000 infiltrators are there in the Valley or 
not and today how many of them you have 
been able to capture oc liquidate or annihililate 
till now. 

SHRIMATI     MARGARET        ALVA 
(Karnataka): He  is  still  releasing them. How  
he can  capture them? 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: This is a very serious matter 
because it pains my heart. 

It looks as if they feel that one peaceful Id 
and the situation in Kashmir is transformed. 
Please remember that there is no easy and 
early solution for Kashmir. We will have to 
live with this festering wound for quite 
Sometime. You will have to do with a 
determination and unless you hit at the root of 
the matter it cannot' be done and that is where 
our diplomacy has totally failed. On a point 
where today we should have had upper hand, 
we should have been in a dominant position 
against terrorism, against Islamic 
fundamentalism, against drugs, against nuclear 
arsenal, where we should have been really in a 
position of great strength, we find what? We 
have not used that Strength at all. What have 
you done to Amanul-lah? He is still living in 
U. S. A. He is going from one hotel to another. 
That 

is all. I must express that it is for the Home 
Ministry to assess the gravity of the situation. 
You will have to direct even this effective 
diplomacy. Today, I find that it is not at all 
effective and I must say that you have 'failed 
to exploit the very, very favourable situation 
which is today prevailing. 
Then, I  go  to  Punjab. Punjab  is another 

story. Now, nobody even doubts or says  
anything     to  the  contrary     because things 
have gone worse five times. Your great chum, 
Sardar Mann, has  the audacity to say  "If there  
is  a war, we  wilt not  support you. We     will   
go  to ther United Nations and under the 
supervision of United Nations, we will hold 
plebiscite in Punjab  for Khalistan. "    This is  
what your friend sayS. If this is the way the 
Home   Ministry  can control, I have  nothing to 
add. Look at the fan fare with which the  Prime 
Minister goes  and puts his head down at the 
Golden Temple, a gesture but gesture is no 
solution to    the problem, if   a gesture   could   
solve   the problem. I am not only prepared to    
put my head down but I am also prepared to 
stand o my head. But that is not going to-solve   
the   problem. What  happened  on the  
"Baisakhi"?   You see, he went there but  could  
not go to the  Golden Temple —open   jeep   
and   everything   gone   in     a matter of a few 
days. Please take a lesson. That is why I said 
you should really wake up. Today I can at best 
say that this  Government is on probation. 
Every day it is compiling a record of very, very 
unsatisfactory work and it won't  be long before 
the probation may have to be terminated   and   
this   Government   asked   to go   home. Then, 
I don't  want  to  dwell on   Punjab   further  but  
there   is   no  improvement   at  all; on the     
contrary  this promise   of  holding  elections   
within     six months seems  to be  really one  of 
those promises  where the leader says  "After  I 
have promised and done, you will see that I 
have said more than what I have done. 

 
SHRI MURLIDHAR CHANDRAKANT 

BHANDARE: May I tell your one thing? If 
anyone of you makes    this 
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argument today that you are going to do in 
200 days. what we did in 5 years, then you are 
condemning yourself. I don't condemn you. 
But Mr. Home Minister, don't use this thins. It 
is not going to help you. People have voted 
you to meet the challenges of the day. If you 
are not in a position to meet those challenges, 
go home. But don't say, "well we are not 
meeting those challenges because you did the 
same thing. " {Interruption). In this context, I 
will only read what' has appeared in the 'Guest 
Column' by Kewal  Varma in yesterday's 
Sunday. 

"Yes, he still rules"—that is a caption— 
'But it is time V. P. Singh took a hard look 
at himself. Surrounded by sycophants, the 
Prime Minister succed-ed in deflecting the 
nation's attention from grave issues of 
national importance to petty problems—
scandals became his pet obsession. Neither 
did he himself apply his mind to the serious 
issues nor did he allow the nation to think 
over them. Can you believe that there is not 
a single line in the National Front's election 
manifesto on Punjab and Kashmir crises? 
But closing one's eyes like an ostrich will 
not help solve the problems. Meanwhile, 
the situation in the valley has deteriorated. 
And Punjab is going the Kashmir way, 
while Assam is going the Punjab way. " 

Now comes the most important part for all of 
you to read, listen to me and ponder. 

"Passing the buck just won't do any longer. 
It is n0 use for V. P. Singh to say that he has 
inherited the problems from Rajiv Gandhi. 
The need of ' the hour is for the Prime 
Minister to decide what sort of solution he 
would prefer. In the circumstances a demo-
cratic and political solution seems to be the 
only answer to the problems. " 

Please don't pass on the buck. Stop this, Mr. 
Verma once and for all. That is over. You 
have made the point. You succeeded up to a 
point but it is now over. You will have to 
show your positive action and if you are 
participating in this debate; I shall be listening 
to 

your  speech  with  great attention  to find 
out  what  you have   to say  about    your 
positive   achievements.  I   will  wait    till 
then. I  owe  that  to you. But please 
don't make this point.  Please don't"pass 
on the buck. It is hot going to'help'' you 
any more. 

Then I come to Assam. In Assant, the things 
are even worse. The Deputy Prime Minister, 
Shri Devi Lai ji goes there and tells   all   those   
so-called   non-Assamese— they  are  really     
not  non-Assamese—because   they have  
lived   there   for. generations. They speak 
Assamese more fluently than  probably     
many of  the  Assamese. They  are rooted  into  
that tradition. But they do carry the original 
family: name which is from  Rajasthan  or 
some other place and which is not an 
Assamese name. He said, "Yes, the answer to 
this is that you   must   arm   all   these   so-
called   non-Assamese who get these letters 
saying tfcat unless   Rs. 5  lakhs   are   
arranged  within five days, your family wil! be 
liquidated. " That is  all well     known, the     
ULFA's threats and what happens. As soon      
as he makes the Statement, these people get a 
list of licensed arms holders in the locality and 
go and collect the arms from everyone of 
them. They     confiscate  the  arms so that   
instead   of   arming   them, everybody has 
been disarmed in the  process by the statement 
of the Deputy    Prime Minister, Shri  Devi   
Lal  and     things     are  worse. There is no 
sanctity of life. There is no sanctity of 
property. There is no sanctity of liberty and 
what is worse is.... they are   your   partners. 
Therefore, you' must turn a Nelson's eye. You 
won't think of imposing President's rule in 
Assam!   Will you   You   won't. But   the   
ASom  Gana Parishad  is   so much pulverised  
that they say, "Well, we   cannot     deal   with   
the ULFA at all" and this is what you have 
there. The situation in Assam today is as bad  
as  in  Punjab or in  Kashmir for   the simple  
reason  that  they  have  also  raised the   
slogan   of   seceSfiionism. They   have also   
said, 'separate   Assam'    a  very  very 
dangerous  thing which was  not there bu 
which has suddenly started coming up in a big 
way, as I said, thanks to the weak-kneed  
Government, a Government  which continues  
to become   weaker and  weaker as  days go 
by. In spite  of the  strength 
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that we give you, in spite of the constructive 
cooperation that we give you, you are not in a 
position to help yourself. Please wake up now. 
Don't look at what the Congress did. Think of 
what you will do. I will like you to enumerate 
for me the steps which you have taken to 
control  the   situation  in  Assam. 

Then I come to the atrocities on Hari-jans. 
(Interruptions). 

THE  VICE-CHAIRMAN   (DR.  G. 
VIJAYA      MOHAN    REDDY): You 
please continue. 

PROF.  SOURENDRA       BHATTA- 
CHARJEE (West Bengal): I was just asking 
whether you have not come to the end of 
atrocities as yet. 

SHRI MURLIDHAR CHANDRA 
KANT BHANDARE; I take it that atro 
cities against any section of the society 
come legitimately in the sphere of the 
Ministry of Home Affairs. I know that 
very soon instead of being known 
as the Ministry of Home Affairs, 
it will be known as the Ministry 
for     Atrocities on       Harijans      and 
Women. That situation is fast coming. But all 
that I have to say is( when we come to this it is 
a matter of shame that the weaker sections are 
fast losing their protection. I do not know 
whether it is a feudal approach or whether it is 
a casteist approach. But, unless you rise above 
these things and go out of your way, it is 
difficult. Today what happens is, for our 
minorities, we are not giving any economic 
advancement at all. Look at my place, 
Bombay. It has a large Muslim population. 
But mot even two per cent of them get jobs at 
the lowest level. What steps have you taken? 
Call all those industrialists. Before the Prime 
Minister goes to address any FICCI meeting, 
he must say, "Well, you tell me how many of 
the minorities ore being employed by you". 
Then only he should go. Today what happens 
is, 3n  U. P., from where     you are elected, 

Mr. Home Minister... (lnterrupations). Well, 
Dr. Vice-Chairman, I must get used to these 
jumping jacks. 

SHRI KAMAL MORARKA: Like tm have 
got used to. 

MR. MURLIDHAR CHANDRAKANT 
BHANDARE: I must tell you that this new 
seat of mine gives a very good view. I must 
say that. That seat was not that good. 

It is amazing that they still go into> their 
traditional skills like tailoring, like 
embroidering, like tin-smithy and all that. And 
if those great traditional, skills were not with 
them, I do not know what would have 
happened to them. Go to Lucknow and look at 
them. The best sari is made of chikkan works 
and that is done by Muslim women. They still 
get Rs. 51- a piece when the man who sells 
them—I do not want to name the 
community—gets now, instead of Rs. 50/-. Rs. 
150/-. (Interruptions). The other day a very 
young child asked me, "What is the solution?". 
His grandmother told him, "Well, it all 
depends on who is at the helm of affair?. " 

If your father is at the helm of affairs, it is 
one thing and if his younger brother is at the 
helm of affairs, it is another thing. And I think 
that the crisis in ouir country is being caused 
by the people whom you have placed at the 
helm of affairs in various matters. Instead of 
giving them a sense of security and a sense of 
protection, they have created insecurity  and   
tfeajr'; in   our  minds. 

Now, 1 come to communal violence, the 
communal violence in various States like U. 
P., Bihar and even in Tamil Nadu in a place 
the Dindigul and the solution sums to be that 
the Home Minister had to fly with a party of 
forty for Iftar dinner in Patna and of course in 
the Prime Minister's place. But please 
remember that Just as Sardar Simranjit Singh 
Mann is disenchanted with you, equally 
disenchanted 
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is your great friend with whom you are. 
supposed to have entered into some sort of a 
pact, which was signed earlier and ratified 
after the election, the Imam of Jan»a Masjid, l 
have got his statement and if you want, I can 
read that for you. ... (Interruptions)... So, in 
dealing with the matters of communal 
disharmony and communal violence, please 
stop this appeasement leads you nowhere. It 
does not solve any problem. Get to the basic 
issues and try to solve them. As I said, 
integrate the whole society and don't get 
involved in a process of assimilation and only 
then you will find, that there is a marked 
change. But I dQ not know whether you are 
going to change because I see no sign of 
change at all. 

Now, I come to the Report of Wadhwa 
Commission, well I am happy that 
Justice Wadhwa has rendered a very 
(balanced and effective report. I think, 
his findings are unexceptionable. (Interrup 
tions) You may not agree. I, have • also 
got here the recommendations and the 
action taken on them by the Government. 
There are two or once drugs to which I 
want to invite the attention 
of the Home Minister, but before that, I 
must express my hope on this occassion 
that strikes: wil] disappear from the 
courts. Strikes have no place of all in 
the noble and leaned profession of law 
because they do not punish the Govern 
ment; I can understand that when a 
workman        goes        on Strike, he 
at        least punishes      his      master, 
but when a lawyer goes on strike, he only 
punishes his client, the litigant who pays 
him so lavishly and well. I think, the 
time has come for all of us to condemn 
the strike by lawyers in unequivocal terms 
and they can express their protest in a 
more dignified way, after by suspending 
the work for half an hour, or by wearing 
black bands or in many, other ways. But 
at a time when the courts are congested 
with huge arrears, I think, it is the duty 
of every lawyer to see that he does not 
add to that hopeless situation by going 
on srike.   

4. 00  P. M. 
There are two matters to which I want the 

attention of the Home Minister to be 

drawn. The recommendation is    that the FIRs 
registered against the sixteen lawyers should be 
withdrawn and the action taken, on this 
recommendation Says    that      the 
Government    entrusted      the      investigation        
of    the      case      relating to   the incident to 
the CBI on the recommenda, tion made by the 
Committee in its Interim Report and a decision 
on the recommendation made by the 
Cornmittee in its Final Report    will be    taken    
after    the investigation by the CBI. I think this 
is totally    uncalled for. You    had      taken 
action on the    Interim    Report, however, now 
that the Final Report has come after the  cross-
examination  of  these   very  witnesses and the 
whole process has been gone through, to 
uphold the Rule of law in our country, I would 
request that you should change this course of 
action and issue   a statement in your speech 
that you would be, indeference to the     
recommendations made by Mr. Justice    
Wadhwa, withdrawing  the cases  registered  
against  the sixteen lawyers. This is one thing. 

The other is item No. 5 and it says that 
lawyers who suffered injuries and all those 
who suffered injuries in the court premises on 
7-2-88, should be compensated you have said 
that the financial implications are wide. But I 
would request you Mr. Home Minister, to 
implement this recommendation also of Mr. 
Justice Wadhwa, and compensate in a small 
measure all those whose properties have been 
damaged. They have been damaged in the 
mob violence and please do not single out the 
kwyers for not compensating for these things. 
This is so far as aclion on the Wadhwa 
Committee Report is concerned. 

There is one more thing which I want to 
deal with now and it is the way this 
Government is going on registering FIRs. It 
won't be long before your Government will be 
known as an FIR Government. I am not 
against filing FIRS and I will never allow any 
guilty person to be protected. But what is 
happening is that Press hand-outs are given by 
you about those FIRs in which you are 
arranging only the officers or the bureaucrats 
and the other people. I do not know how many 
innocent  persons'     reputation you 
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are affecting in the process. Mart my 
words: Because now they will be in the 
pages of the debates of the Rajya Sabha. 
You will find that not even one case is 
gone through under these FIRs when we 
meet again and discuss this issue next 
time. Giving this sort of wide publicity, 
beyond the registration of giving de 
tails, this sort of trial by the media 
and conviction without trial, for me 
who believes      in the      Rule    of 
Law is condemnable and bad. You can simply 
say that an FIR has been registered in such 
and such matter. But you mention names and 
you. mention all the facts which are not true 
and those people who are affected do not have 
any place to go to for any remedy because this 
is only an FIR and the trial has not begun. 
Please stop this. Otherwise, I personally feel, 
the time will come—you are losing credibility 
already and I do not know how much of it is 
still left—when you wil! lose all your 
credibility. Therefore, be not guilty of 
committing any indignity on individuals. 

All in all, let me say that three months 
earlier we had the impression that this 
Government—it was only an impression— 
was incapable of handling any problem within 
the country. Today, that impression has 
become a conviction and the term 'incapable' 
has t0 have a strong adjective. It is totally 
incapable of handling any problem within the 
country. I think my friend, Mr. Morarka, said 
that the Congress (I) was blessed with the gift 
of the reverse of Midas touch, that what ever it 
touched became dust. But I think that your 
party and your Government have converted 
themselves into a suicide squad and nothing is 
going to come between you and that certain 
end! Thank you. 

 
{interruptions) 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Please 
don't interrupt. You will have to listen 
to other speakers also. They have got 
their right to speak.   

SHRIMATI JAYANTHI NATARAJAN 
(Tamil Nadu): He was also interrupting. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA  MOHAN    REDDY): No, no 
nobody interrupted. 

 
SHRIMATI      JAYANTHI NATA- 

RAJAN: It is your    Government    now, 
not the old Government. 
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THE VICE-CHAIRMAN (DR. G. VIJAYA  
MOHAN     REDDY)-     Please, 
please. kindly allow the speaker.., 

SHRIMATI    JAYANTHI      NATA- 
RAJAN: See the record. 

 

THE VICE-CHAIRMAN (DR, G. 
VIJAYA MOHAN REDDY): There are 
many Speakers, Do not disturb like this. 
Don't upset the debate by continued 
obstruction to the debate. You do not 
heed  

 
SHRIMATIJAYANTHI NATA 

RAJAN; On a point of order. He said 
that it is a matter of record. Let him 
show the record. 

THE VICE-CHAIRMAN (DR. G. VIJAYA 
MOHAN REDDY); The    hon. 
Minister will take care of that. (Interruptions) 

SHRI S. S. AHLUWALIA  What is your 
ruling? 

SHRI DIPEN GHOSH (West Bengal): If he 
consults the Rajya Sabha records, he will find; 
such statement has already been made by the 
Home Minister. 

SHRIMATI JAYANTHI NATARAJAN: I am 
asking Vermaji. He stated that it is a matter of 
record. Let him show the record. {Interruptions) 

Now he is saying: State Cabinet. First he      said; 
Farooq    Abdullah. {Interruptions)    There was 
no such deckion. Let-hitn show the record to us. 
(Interruptions) 

SHRIMATI      JAYANTHI NATA-
RAJAN; Why don't you talk about your 
Government? 

Dr. Farooq Abdullah was never in    thi 
country  when they were released. 

(Interruptions) 
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THE VICE-CHAIRMAN   (DR.  G. 
VIJAYA MOHAN REDDY): Hon Mem-bers5 
it is a debate going on. Full opportunity will 
be given to both sides. (Interruptions) Please 
allow the speaker to continue. According to 
the facts, available with him he fe speaking. 
You allow him to continue to speak. 
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SHRT R. GANESAN alias MISA    R. 
GANESAN (Tamil Nadu): Mr. Vice-
Chairman, Sir, we want t0 hear the speeches 
of the hon. Members. But they are not 
allowing them to speak. With this state of 
affairs prevailing, I am afraid, we cannot hear 
properly... (Interruptions) 
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SHRIMATI JAYANTHI NATARAJAN; 
This is not fair. 

THE VICE-CHAIRMAN (DR. G. VIJAYA 
MOHA'N REDDY): We will see the records 
and action will be taken. Please sit down. 

*Expunged as ordered by (he Chair. 
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THE. VICE-CHAIRMAN (DR. G. 
VIJAYA iMOHAN REDDY): First and 
foremost, if some kind of a statement has 
been made in which a Member has been 
referred to as* 

SHRI   VIRENDRA   VERMA; No. 

* Expunged as ordered by the Chair. 
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wont But as the name the if it sot 
been said la the manner in which it is 
begein taken it is all right Anyway, I 
will go through the  record 

SHRI S S AHLUWALIA: Give a 
dear ruling. 

CHOWDHRY HARI SINGH (Uttar 
Jtadtah): This is an abune This ia a 
fifty word. He is a a senior 
Member. He is not a new Member. 

 

'This ViceChair man( DR. VIJYA 
MOHAN REDDY. please allow the 
hon Member to  continue his speech 
his speech.   I Will go  through the 
record. 

ifefcl S. S. AHLUWALIA: Sir, 
you most give a clear ruling. 

IHE VICE CHAIRMAN  (DR G. 
VIJYA MOHAN REDDYJ As I 
said, IF Any such expression has 
been used  it is Wrong, lt will be 
removed. 

 

 

 
sion it win not go on  

 

THE   VICE CHAIRMAN   (DR.  G. 
VIJAYA MOHAN REDDYJ 1  ̂Ihe ease 
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SHRI MURLIDHAR CHANDRAKANT 
BHANDARE; He is raising a basic question. 

THE VICE-CHAIRMAN (DR. G. 

VIJAYA MOHAN REDDY): Please allow 

him to conclude his speech. 
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SHRI KAMAL MORARKA; He is not 

yielding to you. He is standing. You should 

observe the rules. 

SHRI T. A. MOHAMMED SAQHY 

(Tamil Nadu): They will certainly go and 

reach the destination. 
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SHRI KAMAL MORARKA: Sir, I am on 
a point of order. No Member can refer to the 
election of an hon. Member t0 this House. Mr. 

Jacob is sitting here. I do not think you can 
comment. If I start commenting on those you 
have brought t0 Rajya Sabha, I do not think it 
is proper. I think this should not go on record. 
I will abide by whatever Mr. Jacob says. 

 

 

SHRI KAMAL MORARKA: I am on a 

Point of order. Mr. Fotedar and Mr. Jacob are 

sitting here and I will abide by their verdict. 

How can you comment on the antecedents of 

a Member of the Rajya Sabha? 

 

SHRI KAMAL MORARKA; It can 

not be.   

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): It can 

not be. You should not refer to the 
other Member. You carry on your 
speech.   

*Not recorded. 

 

SHRI KAMAL MORARKA: He is not 
understanding what I am saying. Newspapers 

can write anything. You should not say it on 
the floor 0f the House. You say it outside. 
You say what you want to say outside. Don't 
spoil the sanctity of the House by talking all 
these things... (Intemtp. tions)... * 

THE VICE-CHAIRMAN (OR. G. 

VIJAYA MOHAN REDDY:: This is not 
going on record. Whatever he says will not 
go on record... (Interrup. tions)... I have 
already given the ruling. You carry on your 
speech. 
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SHRI M. M. JACOB (Kerala): I think Mr. 

Morarka is making his state, ment out of 

frustration. It has nothing to do with the 

reality of the situation. He is confusing 

Congress (I) party with other parties. 
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SHRI JAGESH DESAI: Mr. Vice 

Chairman, Sir, at what time we an 

adjourning the House today? (Inter ruption). 

THE VICE-CHAIRMAN (DR. G 

VIJAYA MOHAN REDDY): At 5. 3( p. m. 

we are adjourning. 

SHRI JAGESH DESAI. But th< Business 

Advisory Cornmittee has not yet decided it. 

So, we wait till the sense of the House is 

obtained and then We can continue. 

THE VICE-CHAIRMAN (DR. G VIJAYA 

MOHAN REDDY): The consensus of the 

House is that at 5. 3C P. M. we should 

adjourn. (Interrup. tions).... 

SOME HON'BLE MEMBERS: No, no. 

SHRIM. M. JACOB: The decision 

noirtnally is to sit up to 5. O'clock unless 

otherwise the Business Advisory Committee 

decides. The Business Advisory Committee 

has not even met. It is meeting only on 2nd at 

4 p. m. In the absence of that decision, you 

have to take consensus of the House whether 

we want to continue or not. 

THE VICE-CHAIRMAN (DR. G. 

VIJAYA MOHAN REDDY); Is it the 

consensus of the House that we will sit.... 

(Interruptions).. 

SHRI S. S. AHLUWALIA. No. Sir. We 

can go now. (Interruptions). 

THE VICE-CHAIRMAN (DR. G. 

VIJAYA MOHAN REDDY): Yes, after he 

finishes. 

SHRI SURENDRA SINGH THAKUR: I 
cannot conclude within five minutes. I   will   
require  at  least  half an  hour. 

THE VICE-CHAIRMAN (DR, G. 
VIJAYA MOHAN REDDY): You carry on 
with your speech. 
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THE VICE-CHAIRMAN (DR. G. 

VIJAYA MOHAN REDDY): The House 

now stands adjourned till 11 O' clock on the 

2nd May, 1990. 

The House then adjourned at twenty-seven 

minutes past five of the clock, till eleven of 
the clock on Wednesday, the 2nd May, 1990. 


